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LOK SABHA DEBATES

LOK SABHA

Tuesday April 20,1993, Chaitra 30, 1915
(Saka)

The Lok S ha met at
Eleven ot tne Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
[English)

Subsidies to Railways on “Social
Obligations”

661. SHRI AMAL DATTA:
SHRI RUPCHAND PAL:

Will the Minister of RAILWAYS be
pleased to state:

(a)the details of the “Social Obligations™
of the Railways in transportation of essential
commodities ;

Commodity 19689-90
1. Foo&grains 89.85
2. Sal 37.69
3." Fodder 25.31

(b) the total subsidies paid to the rail-
ways therefor by the Government under the
said obligations during each of the lastthree
years; and

(c) the estimated cut in the said subsi-
dies likely to be saved by the Railways in
1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) to (c). A statement is laid on the
table of the Sabha.

' STATEMENT

(a) Thelosses accuring from carrying of
commodities below the cost of operation for
meeting wider socio-economic objectives
are temmed as ‘Social Obligations’. Such
losses on the movement of essential com-
modities carried at concessional rates have
been assessed at Rs. 245.27 crores in
1992-93 (Revised Estimate), Rs. 322.77
crores in 1991-92, Rs. 405.75 crores in
1990-91 and Rs.284.11 crores in 1989-90.
Details are as under:-

Amount in Crores of Rupees
1990-91 1991-92 1992-93.
' (REE)
167.70 158.02 156.08
41.69 56.38 3245
33.73 12.72 -
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. Amount in Crores of Rupees
Commodity 1989-90 1990-91 1991-92 1992-93
(RE.)
4. Sugarcane 15.17 19.84 24.80 24.57
5. Fruits and Vegetables  11.74 7.07 11.32 10.25
6. Iron ore for export 43.23 75.34 - -
7. Otherores 9.27 7.06 5.36 -
8. Othercommodities 51.85 53.32 5417 21.92
9. Total 284.11 405.75 322.77 245.27

(b) No subsidy is provided by the Gov-
ernment to Indian Railways on account of
social obligations arising out of carriage of
essential commodities.

(c) Does not arise.

SHRI AMAL DATTA: The statement
which has been laid on the Table of the
House, unfortunately, isincomplete. The ‘C’
part of the question has been answered
using the simple expression, very frequently
used by the Ministry, ‘does not arise’. The
Minister has to say whether the Ministry has
made a saving by cutting the subsidy or not,
otherwise how do | ask my supplementary?
Itis impossible to ask a supplementary until
andunless the Minister answers as to whether
there is any cutin the subsidy and if so, how
much saving the Ministry has made by this
cut. Thisis a very funny way of answering the
question.

SHRI K.C. LENKA: As regards Part ‘C’
of the question is concerned, during 1993-
94 Budget the exemption of four commodi-
ties, namely foodgrains, HSD, Sugar and oil
cake, was withdrawn. The additional eam-
ing due to this withdrawal of exemption is
estimated at Rs. 425 crores.

SHRI AMAL DATTA: Just because of
this additional eaming of Rs. 423 crores,
what will be the expenditure on account of
the subsidy on essential commodities?

SHRI K.C. LENKA: In the past certain
commodities were exempted from increas-
ing the freight rate. The value of this
exemption worked out to be Rs. 688 crores
per annum. Due to this exemption on four
commodities the Railway is eaming addi-
tionally about Rs. 423 crores. Even afterthe
withdrawal of exemption on four commodi-
ties the remaining 12 commodities will con-
tinue to enjoy the concession as given in the
past.

SHRI ANIL BASU: In the list you have
mentioned only 9 commodities. What are
the other commaodities? ‘(/nterruptions)

SHIR K.C. LENKA: Let me speak. The
value of the concession works out to be Rs.
265 crores per annum approximately. The
12 commodities will continue to enjoy this
exemption.

SHRI AMAL DATTA: When no subsidy
was withdrawn, the total amount on this
subsidy inthe year 1992-93 was assessed at
Rs. 245 crores and in the year 1990-91 it
was Rs. 405 crores, which is the highest
over.How isitthat he is claiming that had the
subsidies not been withdrawn, it would have
amounted to more than Rs. 600 crore? Is it
thatthey have increased the fright rate and
thenthey are calculating the subsides? They
are saying thatin spite of the exemption; all
subsidies given tothe commodities, they are
making lesses to the tune of more than Rs.
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200 crdre. Let him explain how he could
come to that figure.

SHRI K.C. LENKA: | have already
mentioned that, annually, the value of this
exemption for 16 items works out to Rs. 688
crore. During 1993-94, due the exemption
on four commodities, the Railways had an
additional eaming of Rs. 423 crore. So, still,
there is a loss worth Rs. 265 crore incurred
by the Railways for transportation of essen-
tial commodities.

SHRIAMAL DATTA: How doyoucome
tothe figure of Rs. 688 crore? (Interruptions)

MR. SPEAKER : No.

SHRIAMAL DATTA: This is my second
supplementary.

SHRI NIRMAL KANTI CHATTERJEE:
Sir, you should help him to understand the
question.

SHRI K.C. LENKA: | have understood
his question. (Interruptions)

MR. SPEAKER : Once you breach the
rule, then you will only suffer.

SHRI RUPCHAND PAL: Sir, from the
answer given by the hon. Minister, it is found
that from 1990-91 to 1992-93, there was a
decline in the amount of concession given
particularly for foodgrains by the Railways.
In the case of salt also, from 1991-92 to
1992-93, there was a sharp decline even
before the announcement by the Govern-
ment of India regarding withdraw! of conces-
sions in respect of four commodities. The
reasons for such decline may be due to
concession given for foodgrains and also
salt.

Secondly, | want to know whether the
Railways continue to have its commitment to
social obligations like carrying foodgrains,
saltand other essential commodities below
the cost of operation.

SHRIK.C. LENKA: Sir, the Indian Rail-
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ways have social obligations to carry essen-
tialcommodities below the cost of operation.
In the past, it was decided to term 16 com-
modities as essential commodities andthese
commodities were carried below the cost of
operation. | have already told that due to this
how much loss the Railways had incurred.

SHRIRUPCHAND PAL: Sir, he has not
replied to my first question. Why did the
decline the foodgrains continue from 1991 to
19937

SHRI K.C. LENKA: The decline de-
pends uponthe foodgrains beingtransported.
But, there was no increase in freight rates.

DR. KRUPASINDHU BHOI: Mr.
Speaker, Sir, the hon. Minister has just now
replied about meeting wider socio-economic
objectives. They are termed as social obli-
gations. | wantto know whetherthese things
are prevailingt in other developing nations
meeting the social objectives, whetherthose
Governments are gettingany funds from the |
Budget for the social obligations through the
Railway Ministry.

Secondly, | want to know whether any
Railway Reforms Committee had been
formed to go into the details of social obliga-
tion. How will Railways compensate? | also
want to know whether any Report had been
submitted to the Ministry or not.

SHRI K.C. LENKA: The term ‘social
obligation’ is an inbuilt featur all over the
world in the Railways.

Sofaras othercountries are concemed,
they re-imburse to the Railways. The British
Railways re-imbursed 22.4 percentfrom the
general exchequer.

Swiss Federal Railway - 35.7 per cent
from the exchequer; German Federal Rail-
way -51.2 per cent of the total revenue from
the general exchequer; French National
Railway - 42 percent. They are reimbursing
for meeting these social obligations.

So far as the recommendations of the
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Committees for reimbursementto the Indian
Railways, are concemed the Committee on
Transport Policy and Coordination, the Esti-
mates Committee, the Public Accounts
Committee when Mr. Amal Datta was the
Chairman, the High Level Committee on
Social Burden have principally agreed and
recommended that the Govemment of India
should reimburse for this loss incurred by the
Railway.

[Translation)

SHRI SATYNARAYAN JATIYA: Mr.
Speaker, Sir, forthe last few years the ambit
of social obligations is getting narrower and
narrower. Whenever this happens the people
face great hardships. The people are facing
increasingly more and more hardships be-
cause of the vague policy of social obliga-
tions in the field of consumer products and
services. Sir, through you, | would like to
submit that steps may be taken to give more
relief in the field of consumer products. |
would like to know whether the Government
or the Railways have formulated any policy
to give more relief as a matter of social
obligation and whetherthis is a proper policy
? If so, the details thereof?

(English]

SHRI K.C. LENKA: | have already toid
that the railway is giving concass<ions for
these essential commodities which are
consumed by the poor people. For this,
commodities which have been exempted
from raising freight rates are four commodi-
ties; and duetothis, there willbe no adverse
impact on the poor people; it will not lead to
price raise because 70 per cent of the Gov-
ernment foodgrains was carried by railway;
and Govemment supplies foodgrains through
the public distribution system; and the Gov-
ernment subsidises the also so that it will
have no impact on the public; it will not lead
toprice raise. Always the railway is required
to work in two ways: one is to run commer-
cially secondly to discharge social bligations

. to see that generally people sould get com-
modities at the least cost. So, the railway is
always maintaining that.
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SHRI ANKUSHRAO RAQOSAHEB
TOPE: In the list of commodities which has
been shown at serial no. 4 , as per my
knowledge, sugar comes under essential
commodities and not sugarcane. Have the
losses been bome in carrying sugarcane or
sugar? If it is sugarcane, whether it comes
under essential commaodities or not.

SHRI K.C. LENKA: The hon. Member
has got a report of 12 commodities. That
included sugarcane. The other items for
which the exemption has been already with-
drawnis sugar. So, tota! 16 commodities are
there. | have already told about four com-
modities. The other 12 commodities are: salt
for human consumption, edible oil, livestock.
gur, shakur, jaggery, chemicals, manure,
fodder, sugarcane, oilseeds, kerosene, fruits,
vegetables, tea and LPG.

SHRI ANKUSHRAO RAOSAHEB
TOPE: Sugarcane never comes under es-
sential commodities. At least now the Minis-
ter should correct it; sugarcane is never
camied; \t does not come under essential
commodities. Even now they are not cor-
recting it. (/nterruptions)

SHRIK.C.LENKA: Sugar isincludedin
the four commodities which have been ex-
empted. (/nterruptions)

MR. SPEAKER: You are not expected
to reply to the questions which have been put
by Members while sitting.

SHRIK.C. LENKA: We can take sugar-
cane also as an essential commodity.

[Translation] -

SHRI RAM NAIK : Mr. Speaker, Sir, in
the Railway Budget of 1992-93 the budget-
ary support was estimated at Rs. 1935crores
butin this year's budget it has come downto
Rs. 960 croresi.e. it has come down from 35
per cent of 15 per cent. | would like to know
whether the Railways have asked for a
subsidy of Rs. 245 crore< from the Central
Govemment when the budgetary support
from it is almost negligible. Further, | would
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like to know whether such a demand was
made earlier andif so, whether Govemment
gave the reasons for not granting the sub-

sidy.
[English)

SHRI K. C. LENKA: | thank Shri Ram
Naik. He has pleaded for this Railways and
we have been pleading since long with the
Govemment to give these subsidies but the
Government has not been agreeing to it.

[ Translation)

SHRI RAM NAIK : Please tell us what
did the Government say in the regard.

[English)

What is the reason? We should get a
clear reply. What s the reason given by the
Finance Ministry for not subsidsing the loss
which you are incurring?

SHRIK.C.LENKA: Stillwe are pursuing
this matter with the Finance Ministry.

MR. SPEAKER: Before | goto the next
question | have to make an announcement.

11.17 hrs.

WELCOME TO THE SURINAM PAR-
LIAMENTARY DELEGATION

|English)

MR. SPEAKER : Hon'ble Members, at
the outset | have to make an announcement.

On my ownbehalf and on behalf of the
Hon'ble Members of the House, | have great
pleasure in welcoming His Excellency Mr.
Jaggemath Lachmon, Speaker of the Na-
tional Assembly who is on a visit to India as
our honoured guest.

He attendedthe recently concluded 89th
Inter Parliamentary Conference from 12 to
17 April, 1993.
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He is now seatedin the special box. We
wish him a happy and fruitful stay in our
country. Through him we convey our greet-
ings and best wishes to the President, Na-
tional Assembly, Govemment, and the
friendly people of Republic of Surinam.

11.18 hrs.

ORAL ANSWERS TO QUESTIONS -
CONTD

[English)
National Policy on P.D.S.

*662. SHRIMOHAN RAWALE: Will the
Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to referto the reply given to Unstar-
red Question No. 122 on February 23, 1993
regarding withdrawal of Ration Cards from
tax payers and state:

(a) the States which have decided to
exclude certain categories of the population
from the benefits of Public Distribution Sys- .
tem,

(b) the categories of population which
have been so excluded;

(c) whether these State Governments
have sought permission of the Union Gov-
emment before taking such a decision;

(d) if not, the reaction of the Union
Govemment thereto;

(e) whether the Union Government
propose to evolve a National Policy on
Public Distribution System; and

(f) if so when and the salient features
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a)to (f). A state-
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ment is laid on the Table of the House.

(a) to (d). The State Govermnments of
Guijarat and Rajsthan have decided to ex-
clude certain categories of population from
eligibility to PDS wheat and rice. The Gov-
ernment of Rajasthan excludes income tax
payers. Govemment of Gujarat excludes
income tax payers, sales tax payers, farm-
ers others than small and marginal farmers
and persons having an annual income
exceeding Rs. 28000/- Govemment of Har-
yana has alsotaken a decision forexclusion
of certain categories viz. Income tax payers
State Government Ministers and MLAs and
Class | and Il Officers of Govemment from
entitlement to wheat, rice and sugar. Deci-
sion on criteria of eligibility for PDS can be
taken by State Governments.

(e) and (f). The Central Government
has set up a Committee comprising Food
and Civil Supplies Ministers ofthree States
which is examining the relevant issues.

[Translation)

SHRIMOHAN RAWALE: Mr. Speaker,
Sir, exclusion of any section from PDS is a
moral and undemocratic. The PDS is at
present faulty. The Government has formu-
lated a national policy in this regard. Earlier
21-30kg. of wheat, sugarand rice usedtobe
supplied through PDS to the beneficienes.
However, at present 7.5 kg. of wheat or rice
is being supplied and that too of inferior
quality. The Government has endeavoured
to remove allthese flaws. Another problems
is of non-availability of goods due to which
the consumers have to visit the PDS shops
again and again. If all the goods like wheat,
rice and kerosene and avaiable at a point of
time then consumers will not have to make
round of the shops again and again. If goods
are not supplied by the Centre to the State
Governments time then the latter cannot
supply these to the consumers. | would like
to know whether the hon. Minister monitors
all this or not and whether some improve-
ments are being made?
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[English} "

THE MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A K. ANTONY): First of
all, | wouid like to inform the hon. Member
that no decision has been taken to eliminate
any section from the benefit of PDS. What
we have done is, we have appointed a
Committee consisting of Food and Civil
Supplies Ministers. We will take a decision

_ any after getting the repont. (Interruptions)

We have appointed a Committee. They
have startedtheirsitting. Already two sittings
were over, one in Delhi and the other in
Bangalore. They have been askedto submit
the report before 30th of April. Only after
getting a report from the Sub Committee of
the Ministers of the State, we will take a
decision abouttargeing of P.D.S. But, atthe
same time | would like to inform the House
that as far as Government of India is con-
cerned, we have an open mind about target-
ing. We do not want to impose only decision
on the States or in the country.

The implementation of P.D.S. is a joint
responsibility of the Central Government and
the State Governments. So, whatever deci-
sion we wanttotake, we will fully involve the
State Govemmments, not only the State
Govermments but also we would like to know
the views of all the political parties at the
national level and at the State level. After
getting somehow national consensus only,
we will try to target the P.D.S. But at the
same time, | would like to inform the House
that if you want to improve the P.D.S. and if
you wantto increase the allotmentof P.D.S.
articles tothe really needs sections, the poor
sectiong, of the community at some point of
time we have to make a fresh look about the
P.D.S. At present even thorugh we are
allotting nearly 18 to 19 million tonnes of
foodgrains, it will be sufficient only to meet
12to 15 percentrequirements of the people.
So, evenforthis 18 to 19 million tonnes, the
food subsidy according to this year's Budget
is Rs. 3,000 crore. But ourforecast is, by the
yearend, itwillbe more than Rs. 3,000 crore.
So. we have our own financial difficulties,
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and we will not be able to increase the food
subsidy like anything. We can increase to a
limited extent. So, we have to keep in mind
the financial restriant and at the same time
we have to keep in mind that people shoulde
given food. That is why the Government is
trying to evolve a policy.

Regarding reduction of quantities, the
Central Govemment is only giving bulk supply
to the State Governments. The entitiement
and the scale of allotment are decided by the
State Government. There is some complaint
about poor quality. We are now trying to find
out the solutions. Our Ministry and the Min-
istry of Food will try to improve the quality.

[ Translation)

SHRIMOHAN RAWALE : Mr. Speaker,
Sir, what has the Government done in this
regard? There is collusion between officials
and shopkeepers and goods are diverted
and sold in blackmarket and bogus ration
cards are alsoissued. Therefore, | would like
to know whether the Government has taken
any remedial measures?

Mr. Speaker, Sir, | would also like to ask
one more question. Has the Government
investigatedthe issuing of bogus ration cards
to 1.5 crore Bangladeshis? | would like to
know from the hon. Minister whether any
action has been initiated against these bo-
gus ration cards holders and whether these
have been cancelled?

(English)

SHRI A.K. ANTONY: Regarding diver-
sion of P.D.S. articles, we are getting some
complaints. To avoid that, we have re-
quested the State Governments as far as
possible to try to introduce a system of door
delivery of P.D.S. articles. The main com-
plaintis thatthe articles are diverted by FPS
owners on tway from the wholesalers. That
is why, we are requesting the State Govern-
ments to introduce door delivery system. In
most ofthe States, already this decision has
beentakene. In some of the States, the door
delivery system has been introduced. In
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other States also we are now compeliing
them to introduce that. We will see that this
kind of diversion of PDS articles will be
stopped. We will try to take all steps so that
we will be able to stop this kind of diversion
of PDS articles.

As far as quality is concerned, we are
trying to verify and FCI is making serious
efforts to prevent all sorts of complaints
about substitution of good quality items with
a bad quality items. (Interruptions)

About the bogus cards with' Ban-
gladeshis, | cannot give a reply off hand
because we are directly responsible for the
procurement, storage and transportation of
food particles in bulk to the State Govern-
ments and implementation part; operational
partis the responsibility of the State Govern-
ments and Union Territories.

As far as the issue of ration cards is
concuined, itis entirely and responsibility of
the State Governments and Union Territo-
ries, (Interruptions). If there is any serious
complaint, he can but a separate question.,
I can collect the answer and given it to him.

SHRI RAMESH CHENNITHALA: After
taking charge of this important Ministry, the .
hon. Minister had conducted an extensive
tour to the backward areas of our country. |
would like to know from the hon. Minister
what is the assessment of the working of the
PDS in these backward areas and what are
the steps taken by the Government for the
effective functioning of the PDS.

SHRI A.K. ANTONY: After taking
charge, | have visited, so far, Assam,
Nagland, Madhya Pradesh and Uttar
Pradesh. My feeling is that PDS needs
streamlining because a lot of complaints are
coming from many areas. It has to be looked
into; it has to be streamlined. That is why,
after getting the report of the Sub-Commit-
tee, of Ministers, we will go through system-

" atically to streamline the PDS system. What

| find in RPDS areas in many States is that
they are doing well. But, in some States,
ther2 is still scope for further improvement.
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Asfaras rice and wheat are concemned,
at present, we are not getting many com-
plaints about availability. The main com-
plaint is about kerosene availability. Actu-
ally, there is a shortage of kerosene in the
county. There is some restraint. There is
some universal complaint about shortage of
kerosene. Our Ministry is continuously tak-
ing up this matters with the Ministry of Petro-
leum. They have said that because of finan-
cial constraints, it will be difficult for them to
increase it substantially.

'

[Translation}

SHRIMAT!I BHAVNA CHIKHLIA: Mr.
Speaker, Sir, the hon. Minister has stated
in the reply that in Gujarat and Rajasthan
people withincome of more than Rs. 28,000
per annum have been excluded from PDS.
In the question it was asked whether the
State Gavernments had soughtthe permis-
sion of the Central Government regarding
this exclusion? Further, | would like to know
whether exclusion of people with income of
over Rs. 28,000 per annum, but having
handicapped children and aged in the fami-
lies was given due consideration or not?

[English)

SHRI A.K. ANTONY: Regarding elimi-
nation of any categories by any State Gov-
emments, they need nottake the sanction of
the Central Govemment. At present, the
State Govemments ae fully entiled to take a
decision about these things because imple-
mentation is fully with the State Govem-
ments. The Central Govemment is respon-
sible only for transportation, procurement
and storage and all other things. The imple-
mentation is with the State Governments.
They are fully empoweredtotake adecision
for eliminating anything.

SHRI GUMAN MAL LODHA: Have you
given any guidelines for categorisation?

SHRI A.K. ANTONY: Please allow me
to complete my answer. First | was ex-
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painang the legal position. As per the pres-
ent legal status, every State Govemment is
entitled to take adecision regarding elimina-
tion. But now what we are trying to do is to
have a national policy for PDS. That national
policy we cannot take up unilaterally be-
cause PDS is a joint responsibility of the
Union Govemment and the State Govem-
ments. That is why we have appointed a
Committee. That Commiittee will consult all
the State Governments and all the political
parties. After getting a national consensus,
we shall work out a national policy. Even
that national policy will be advisory only.
Ultimately, the State Governments are en-
titled to take a decision regarding imple-
mentation. That s the law as per our federal
system.

[Translation)
Storage Facilities for Foodgrains

*663. SHRI SATTYA DEO SINGH:
SHRI  BRIJ BHUSHAN
SHARAN SINGH:

Willthe Minister of FOOD be pleased to
state:

(a) whether in the absence of adequate
proper storage facilities large quantity of
foodgrains are damaged every year;

(b) if so, the details thereof and the
action taken or proposed to be taken by the
Govermnment in this regard including scien-
tific methods of storage;

(c) the quantity of foodgrains damaged
during transportation, rotting and decaying
in the godowns of the Food Corporation of
India and the Central Warehousing Corpora-
tion during each of the last two years;

(d) the amount earmarked by the Gov-
ernment in 1993-94 for providing proper
storage facilities; and

(e) the remedial measures taken or
proposed to be taken in this regard?



17 Oral Answers
[English)

THE MINISTER OF STATE OF THE
MINISTERY OF FOOD (SHRI KALP NATH
RAI): (a) to (e). A statement is laid on the
Table of Sabha.

STATEMENT

(a) and (b). The storage capacity of the
Food Corporation of India for foodgrains as
on 1.2.1993 was 195.61 lakh tonnes, witha
utilisation factor of 59%, reflecting that the
existing storage capacity with Food Corpo-
ration of India for foodgrains is adequate.

Foodgrains are stored in scientific
godowns but under certain conditions, paddy
and wheat are temporarily stored in CAP
(Cover and Plinth) storage.

(c) The Food Corporation of India
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handles about 18 to 20 million tonnes
foodgrains per annum. These operations
also include movement of stocks from sur-
plus areas to deficit areas where foodgrains
undergo transporation rail wagons in all cli-
matic conditions. At times there is some
entry of rain water in rail wagons which
results in damage of foodgrains. Similarly,
at times, due to natural clamities such as
cyclones, floods, inxessant rains, some
stocks get damaged. It would, therefore, be
seen that categorisation of stocks from sound
to damaged category on account of various
factors cannot altogether be eliminated.

No damage of foodgrains has been
reported from Central Warehousing Corpo-
ration godowns over the past two years.
However, following quantities of foodgrains
kept in FCI storage facilities got transferred
to damaged category during the last two
years:-

(Figures in Lakh M T)

Year Quantity of foodgrains  Average stocks holding  %age of damages
transferred from sound  of foodgrains in FCI of average stocks
to damaged category Godowns holding

1990-91 0.21 132.31 0.17

1991-92 0.19 122.96 ' 0.15

(d) An amount of Rs. 22 crores has been
sanctioned by the Government of India for
construction of godowns by Food Corpora-
tion of India during 1993-94. In Addition, the
Central Warehousing Corporation also pro-
poses to construct a capacity of 1.40 lakh
tonnes with an investment of Rs. 23 crores
during 1993-94.

(e) The following steps are taken to
prevent damage in foodgrains during stor-
age: -

i) Foodgrains are stored on scien-
tific lines ahd pest control meas-
ures are undertaken regularly to
control the ratand insectinfesta-
tion.

ii) Pre-mensoon inspection of
godowns carried outand repairs
undertaken to prevent leakage
of rain water.

iii) Qualified an technically trained
staff are deployed for periodical
inspection and proper upkeep of
foodgrains.

lv)  The storage godowns are de-
signed on modern lines so that
they are rodent-proofand damp-
proof.

v)  Careful handling of the grains at
all the stages is insisted upon.
Efforts are being made to per-

R
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suade the labour to use small
size hooks sothatthe damagein
the spillage would be the mini-
mum. Instruction regarding
compliance with the packing
conditions laid down by the
Railways and in particular, re-
garding stitching and marking of
bags are emphasised and their
observance watched. Loading of
bags of foodgrains away from
the flap doors is insisted so that
damage due to rain en-route is
obviated.

In case of stocks stored in the
open, the following further steps
are taken to protect the
foodgrains:

a) Stocks are stored on

- wooden creates and cov-

ered with specially fabri-

cated waterproof poly-
thene covers.

b) Nylon ropes have been
provided for proper lash-
ing of polythene covers to
prevent damage to cov-
ers by blowing during
storms.

c) Monofilament nets and
covertops have alsobeen
provided in major CAP
complexes for additional
protection to grains from
the vagaries of whether.

d) Periodical replacement of
polythene covers is being
made to ensure that the
best protection to grains
is always provided.

e) Aeration of stocks in the
openduring clearwhether
is done to maintain the
health of grains.
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[Translation]

SHRISATYADEO SINGH: Mr. Speaker,
Sir, through my question | have drawn the
attention of the Government to the wide-
spread corruption prevailing in the ware-
houses all over the country. But the hon.
Minister, who fortunately happens to be my
friend, has clevery evaded my question and
has tried to cover up the whole thing. As the
hon. Minister has himself admitted in his
reply to the question that the total storage
capacity of Food Corporation of India was
195 lakh metric tonnes in February may
1993. He has also submitted that the utilisa-
tion is just 59 per cent. Therefore, on one
hand the storage capacity remains unutil-
ized while on the other in Uttar Pradesh and
at several other places foodgrains have to
be stored in the open places. The Hon.
Minister has not made any mention of the
loss suffered as a result thereof ...

[English]

MR. SPEAKER: Please, you have to
ask a question. This is not the way you can
ask. Otherwise other Members suffer.

SHRISATYA DEO SINGH: Sir. thisisa
very important and funda‘mental question.

MR. SPEAKER: It may be. Thatis why
you have to be very clear in your mind.

SHRI SATYA DEO SINGH: The Gov-
ernment and the country is losing important
foodgrains, Sir.

MR. SPEAKER: Please be clearin your
mind and ask a pointed question. Otherwise
you will not get any reply.

[ Translation)

SHRI SATYA DEO SINGH: Sir, since
the hon. Minister claims that the Food Cor-
poration of India has been handling about 20
million tonnes of foodgrains per annum, |
would like to know why the storage capacity
is notbeing utilized toits maximum extent. Is
it because wrong locations have been cho-
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sen for godowns and that the Government
was mainly guidedby political consideration
at the time of selection of places.

Mr. Speaker, Sir, my second questionis
whether the hon. Minister is also aware of
the fact that though the purpose of Food
corporation of India and the godowns of
Central Warehousing Corporation all over
the country has been to provide storage
facilities to the farmers, they are being
deprived of the same. Rather, the bigtraders
in collection with some officers have been
misusing the storage capacity of the ware-
houses of F.C.1. | would like to know whether
the Government is aware that bags have not
been made available till today to the pur-
chase centres set up by the Government?

SHRI KALPNATH RAI: Mr. Speaker,
Sir, the question is related to the damage of
foodgrains and nottothe loss. Information to
this effect may be furnished if the hon.
Members gives a separate notice for it.

SHRISATYADEO SINGH: Mr. Speaker,
Sir, the hon. Minister may kindly be directed
to give reply to this effect. He is not showing
a friendly attitude here.

Sir, my second supplementary is thatin
1993 a capital investment was made to the
tune of Rs. 23 crores to increase the storage
capacity and an increase of 1.4 lakh Metric
tonnes has been made, would he like to tell
us whether the Government would provide
similar facilities in the eight districts of Ut-
taranchal area of Uttar Pradesh where the
supply of foodgrains is notnormal eitherdue
to excess rainfall and snowfall or because
these are far flung areas, to overcome this
situation and to ensure proper and regular
supply of foodgrains there. | would aiso like
to know whetherthere are prescribed a rules
and regulations with regard to creation of
storage capacity of foodgrains as aiso the
distance between the procurement Centre
and the place from where foodgrains are
supplied so as to reduce the trainsit losses.

SHRI KALPNATH RAJ: Sir, wherever
the production of foodgrains is in abundance,

CHAITRA 30, 1915 (SAKA)

Oral Answers 22

storage facilities are increased. So far as
Uttar Pradesh is concerned, it has the stor-
age facility of about 23 lakh tonnes while the
utilization factor in February 1993 was just
12 lakh tonnes.

SHRI SATYA DEO SINGH: | am refer-
ring to Uttaranchal, the hon. Minister has not
furnished any information to that effect. Sir,
whatis the use of giving reply in this manner?
..... (Interruptions)

[English)

MR. SPEAKER: Please understand.
You are not putting any question.

(Interruptions)

SHRI VIJAY NAVAL PATIL: Mr.
Speaker, Bir, although this question does
not pertain to the main question, | would like
to bring one point to the notice of the hon.
Minister. if 3 per cent loss is allowed in
transit, that may be between Delhi and Tri-
vandrum. if grains come from Ludhiana,
even then within four hours-the loss is 3 per
cent. If we regularly apply the loss, a lot of
pilferage is there. Will the hon. Minister
check this pilferage? There is another
question of appointing these people on
regular basis who handle these stocks.
They are at present on contract basis. This
dispute is there in the Supreme Court. | felel
that some pressure is being applied by the
labour unions and in that process some
grains are declared as damaged gains al-
though they are not damaged. Is it a fact
Thirdly isit afact thatthe Managing Directors
of F.C.l. are not working there for longer
duration? How many M.Ds. have been ap-
pointed within the 3 years and how many
have been changed?

SHRI KALP NATH RAI: Sir, the first
question is regarding pilferage for which |
need a further notice.

MR. SPEAKER: That is right.

SHRIKALP NATH RAI: The next ques-
‘tion ke asked is about contract system. The
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Govemment has decided to abolish contract
system and to convert that system into a
cooperative system. The third question is
relating to appointment of M.Ds. in FCI. FCI
is an autonomous body. Transfers are being
done by the management.

| Translation)

DR. LAXMINARAYAN PANDEYA: Mr.
Speaker, Sir, | would like to know from the
hon. Minister the total storage capacity at
present and the percentage of its utilisation.
Upto what extent the proposed additional
storage capacity would help reduce the
practice of keeping the stock of foodgrains in
open places and the percentage thereof and
how long it would take to provide proper
storage facilities at all the places where they
are required.

SHRI KALPNATH RAI: Mr. Speaker,
Sir, we are utilizing just 59 per cent of the
total storage capacity in the Country. The
Government is contemplating to construct
godowns in hilly areas and other regions
where they are required. About Rs. 23 crore
have been earmarked for the purpose.

[English)

SHRI MURL! DEORA: Sir, the hon.
Minister has stated in his reply about the
quantity of foodgrains transferred from sound
to damaged category. A large quantity of
foodgrains are transferred from sound to
damaged category. | would like to ask the
hon. Minister as to what is the modus oper-
andi of disposing thatfood? What doyou do
with this because you are not using it

[ Translation)

How the foodgrains of damaged cate-
gory are disposed off?

[Translation)

SHRIKALPNATH RAI: The foodgrains
of damaged category are auctioned by the
Corporation to be used as fodder for the
cattle. It was about 21,000 tonnes in 1990-
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91, 19,000 tonnes in 1991-92 and about
13,000 tonnes in 1992-93.

SHRI RAM NIHOR RAI: Most of the
warehouses have alteady been built and
most of them have been built in big cities. |
would like to know whether the Government
propose to construct warehouses in each of
the Development Blocks all over the country
so that the farmers may store their stock of
foodgrains there and on the basis of that
stock he may get 70-80 per cent loan from
the Government and sell it at the time when
he gets proper market price for his produce.
After this he may pay back the loan he has
taken from the Government and storage
charges also. | wouldlike to know as whether
Govemment has any such scheme?

SHRI KALPNATH RAl: The Govem-
ment does not have any such proposal under
consideration.

[English)

SHRI K.P. REDDIAH YADAV: Sir, the
World Bank has given a loan of Rs.400
croresin 1984-85tothe FCl for construction
of food godowns. Is it a fact that the FCI has
eaten away 50 per cent of the loan amount
and accounted the already existing godowns
against that loan amount? Secondly, Cen-
tral Warehousing Corporation has got nearly
50 to 60 per cent of unutilised capacity. |
want to know why the Government is not utili
that capacity when they are offering it at a
cheaper rate on rental basis. | want to know
whether there is any clash between the FCI
and the CWC and if it is so, how is the
Govemment going to resolve it?

" [Transfation)

SHRI KALPNATH RAI: Mr. Speaker,
Sir, besides foodgrains, Central Warehous-
ing Corporation also provides the facility for
storage offertilisers and other materials which
is imported from other countries but Food
Corporation of India's Godowns are of stor-
age for foodgrains only. The Government is
making efforts to overcome whatever lapses
are there.
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[English]

SHRI K.P. REDDIAH YADAV: Your
department has eaten away 50 per cent of
the World Bank aid.

MR. SPEAKER : This is not allowed.
| Transiation)
Public Distribution System

*664. SHRI NITISH KUMAR:
SHRI NAWAL KISHORE RAI:

Will the Minister of CIVIL SUPPLIES,
CONSUMERC AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Govermment have
constituted any Study Team for conducting
survey of the existing Public Distribution
system;

(b) if so, the composition of the team;
and

~ (c) the time by which the report of the
said team is likely to be submitted?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) to (c). A State-
ment is laid on the Table of the House.

STATEMENT
(a) to (c). No Sir.

A committee of State Ministers of Food
and Civil Supplies has however been set up
to go into various issues involved in the
formulation of a National Policy on Public
Distritubnn Svetem (PDS). The Committee
“as baen asked to be guaed by the resolua-
ton adopted by the Aawisory Council on
Public Distribution System (PDS), atits 15th
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meeting held on 21.3.93 that “a National
Policy may be evolved which should focus
on the need to allocate larger and more
meaningful quantities to the needy and
deserving sections of the society”.

The Committee comprises the Minister
incharge of Food and Civil Supplies from the
States of Tamil Nadu, West Bangal and
Haryana and is headed by the Tamil Nadu
Minister. The Committee has been requested
to submit its report by april 30, 1993.

[Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, 1 am developed habit of asking short
questions. If the hon. Minister is affected by
it, he should furegive me. The Committee,
which has been set up for the formulation of
a National Policy on Public Distribution
System, has been asked to submit its report
by Aprilend. Butfromthe statement given by
aMemberofthe Committee, i.e. a Minister of
West Bengal, it appears that the report
cannot be submitted before July.

In regard to the second question, the
hon. Minister has replied that only two
meetings had so far been held. It is not
proper to delay this important issue. The
Committee has been asked to go into the
issue of allocating larger and more mean-
ingful quantities of foodgrains and other
commodities to the needly and deserving
sections of the society through the Public
Distribution System. The rich will not be
covered under this scheme. Notone is op-
posing this, but there are anly 5 crore ra-
tion—card holders under P.D.S. and near-
about 40 percent people are covered under
this system. If the rich are excluded from it,
their maximum number will be 30 lakhs. The
amount of sube’ dy will not come down as a
result of it. The Government is concerned
about reducing the amount of subsidy being
given In this area. A Subsidy of Rs. 3000
crores was given this year. By the end of this
year, this subsidy will go up to Rs. 4700

crores. This can be amatter of concerforthe

Govemment Last year, the off-take in t
period between April, 92 and January,
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was 14.55 matric tonne, whereas in the
period between April, 91 and January, 92 the
off-take was 15.80 metric tonnes. These off-
takes had taken place from the F.C.I
godowns. It means thatlast year the off-take
was comparatively less and there was less
distribution through PDS. Despite this fact,
the amount of subsidy given in that period
had gone up. The Government on the one
handwants to reduce the subsidy and onthe
other hand it wants to remove the affluent
section from the public distribution system. It
is not known as to how the Government will
be able to do that. In Delhi, it is essential to
possess ration card. It is needed for many
purposes such as for taking and L.P.G.
connection. Will for purchasing a vehicle or
for getting telephone connection the hon.
Minister say something in this regard? It is
said that subsidy is given to provide food-
grains on cheaper rates to the people. But
actually the F.C.1. is being subsided for its
inefficiency...(Interruptions).. My question is
relatedto policy. |l wanttobringittothe notice
of Goverment. For its inefficient handling,
the F.C.I. charges more from the Govern-
ment which in tum increases the amount of
subsidy. The small shopkeepers get very
little subsidy to take foodgrains to their shops
from the godowns. As a result, the rural
people do not getfoodgrains fromthe P.D.S.
shops situated in their areas. (Interruptions)

[English]

MR. SPEAKER: Please come to the
question. Otherwise | will dissallow it.

[ Translation)

SHRI NITISH KUMAR: There is noth-
ing to disallow. They get foodgrains from
these shops only on some special occa-
sions such as Id, Holi and Diwali etc. The
rural people must get essential commodities
from the P.D.S. shops. Does the Govemn-
ment propose to reduce the amount of
subsidy by removing corruption and ineffi-
ciency prevalent in F.C.I. or it wants to
reduce it by depriving some sections of the
people of this facility?
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THE MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A.K. ANTONY): Mr.
Speaker, Sirthere is nodelay inthe function-
ing of the Committee. The decision to ap-
point a Committee of Ministers was taken
only recently. It was taken on the 21st of
March in the 15th meeting of the Advisory
Committae. So, this Committee was ap-
pointed only on 21st of March. After that,
within amonth they have heldtwo meetings,
onein Delhi and anotherin Bangalore. They
have decided to hold two more meetings,
one in Guwahati and another in some other
placeinthe eastem sector. So, the Commit-
tee is proceeding according to the schedule,
but it seems, some of the members feel that
they need some more time. However, the
Govemment would like to take a decision
very soon, as far as possible, because this
question of targeting is being considered for
a long time. | agree with the hon. Member
that we have to increase the quantity of
foodgrains to the really needy people of this
country. The presentdifficulty is, we are now
distributing nearly 19 million tonnes of
foodgrains and it is enough only for 12to 15
per cent requirement of our population. As
per the present public distribution system
the entire population is entitled for PDS
articles and the present system is universal.
The entire population, whether they are rich
or poor, is entitled, by law, to get the PDS
articles. Now, we wanttotake achange and
that is why, the Govemment, with the
cooperation of all the State Governments, is
trying to target it. (Interruptions) But, at the
same time, | would like to clarify one thing.

- The Government's idea is not to reduce the

food subsidy from the present level. In the
last year's Budget, it was only Rs. 2,500
crores. In this Year's Budget, food subsidy
is Rs. 3,000 crores. So, there is substantial
increase. It may go further in the year end.
Govemmentis not thinkinginterms of reduc-
ing the food subsidy. What the Government
wants is that food articles should be avail-
able to the common people. For that, we
wanttotargetit, Inthattargetting also, Central
Govemment do not want to take a unilateral
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decisionbecause PDS is the joint responsi-
bility of the Centre and the State Govemn-
ments. We wantsome targeting. Otherwise,
we will not be able to increase the present
allotment to the common people. But, atthe
same time, we do not want to take a unilat-
eral decision.

My difficulty is the questionis along one

Itold you that itis the joint responsibil-
ity. Central Government alone cannot take
a decision. We have to know the views of
alithe State Governments and of all political
parties. We want a national consenus. We
want an open mind. Then only, we will take
a decision about that. | agree with the hon.
Members that there are some complaints
about non-availability. We are trying todeal
with those complaints.

Regarding LPG also, there are some
problems. It is difficult to answer that prob-
lem at present because it is with the Ministry
of Petroleum. But our Ministry is trying to
take up with the Ministry of Petroleum re-
garding this problems.

MR. SPEAKER: You had put a long
question and you had a very substantially
long answer. Now you put a short question.

[Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, youmust have noticed that i have not got
the reply of what | have asked. He only
repeated his old lecture. | would like to ask
another question. | never repeat my ques-
tion. Kindly bear with me.

The total population of West Bengal,
Uttar Prades, Madhya Pradesh, Rajasthan
and Bihar constitute 52 per cent of the total
population of our country, whereas, the allo-
cation by the Centre to the P.D.S. shops in
these states is only 20 per cent of the total
allocation. These States do not get enough
to meet their needs. This allocation is made
through F.C.l. Several State Government
want that they should be authorised to

procure themselves. At present, this pro-
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curement is done in some areas of Western
Uttar Pradesh, Haryana, Punjab and Rajast-
han only. Procurement is not done in some
states such as Biharetc. | would like to know
fromthe Govemment through you, whether
Govemmentinstead of supplying foodgrains
through F.C.I. godownstothe P.D.S. shops,
propose to authorise the states to directly
procure the foodgrains and supply to the
P.D.S.shops onthe same rate as is charged
by the F.C.I. godowns? In this way, the role
of F.C.1.as middleman will be eliminated and
the State Governments will be able to di-
rectly procure the foodgrains from the fra-
mers and will supply them to the P.D.S.
shops on the same rates as given by the
F.C.1. Definitely, attention will also be apaid
toward quality. As National Policy is being
formulated in regard to the Public Distribu-
tion System, whether the Committee will
also considerthis issue? No doubt, the State
Govermnment will have to spend on procure-
ment so the Central Government should
provide to the States the amount earmarked
for procurement plus the subsidy being given
by itto the F.C.1. so that State Governments
are able to procure from the farmers and
supply them in sdequate quantity directly to
the P.D.S. shops. They will also take care
of quality. Will this issue also be considered
while formulating the National Policy?

SHRI A.K. ANTONY: Because of his-
torical reasons, in certain States, the PDS
started much earlier - 40 years ago. They
are now getting a little more quantity of PDS
articles. Incertain other States, especially in
the Hindi-belt, the PDS started of late. There
is a real complaint from the State of Uttar
Pradesh saying that they are not getting
their due. | can assure you that when the
Government studies the report of the Com-
mittee, we will examine all these things
thoroughly. At present, | cannot say any-
thing.

Regarding the other suggestion, itis a
valuable suggestion. We will examine that.

[Translation)

SHRI NAWAL KISHORE RAL: Mr.
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Speaker, Sir, the hon. Minister has given a
long statementon P.D.S. and has also given
reference of a sub-committee. | would like to
say that as the children are shown bis-
cope....

[Eng fish)

1'R. SPEAKER: Please come to the
quest 2n. The time is very limited.

| Translation}

SHRINAWAL KISHORE RAI: This sub-
committee has been formed just to provide
essential commodities to the poor through
the P.D.S. This is an illusion like biscope.
Neither the sub-committee, nor the hon
Minister seem to be serious and in Apnil.....

MR. SPEAKER:" This is the reason why
we could do only four questions.

(Interruptions)
[English)

MR. SPEAKER : Please come to the
point directly.

[Translation)

SHRI NAWAL KISHORE RAI: | am
coming to the question. Some times it hap-
pens that a person who has pneumonia, is
treated for malaria. This Sub-Committee
seems to be functioning on the similar lines.
| would like to submit to the hon. Minister
through you that during 1992-93, wheat was
procured from the farmers at a rate of Rs.
280 per quintal and under the Public Distri-
bution System, this wheat was given to the
poor atarate of Rs. 325 per quintal. There is
a difference of Rs. 45/- between the two
rates. On one hand, the farmers were........

(English]

MR. SPEAKER: If you do not come to
the question, | am disallowing it. Please
cometothe point. lf you have a question, put
the question. You cannot do like this.
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[Transiation| '

Others also want to speak.

SHRI NAWAL: KISHORE RAI: | am
coming tothe question. There is a difference
of Rs. 45/- between the two rates. The sum
of Rs. 300 crores is likely to increase to
Rs.1700 crores during the current financial
year. (Interruptions)

[English)

MR. SPEAKER: This questionis disal-
lowed. | am disallowingit. Please take your
seat.

(Interruptions)

SHRI HARISH NARAYAN PRABHU
ZANTYE: Sir, the Government wants to put
the PDS in a proper form. But the main
reason why blackmarketing, smuggling of
these foodgrains is going on is because ot
the bogus cards. Nobody is looking into the
bogus cards.

The second issue is that some strict
penalty has to be given.

MR. SPEAKER: Please come to the
question. The time is very limited. We have
hardty got two minutes time.

SHR!I HARISH NARAYAN PRABHU ',
ZANTYE: Some remedy has to be worked
out regarding the bogus cards. There are 8o
many other things which | want to express.

MR. SPEAKER: No need. You have to
put the question.

SHRI HARISH NARAYAN PRABHU
ZANTYE: | am putting the question. About
smuggling, there should be strict penalty.
Cuntailing of blackmarketing has to be done.
Will the Central Government look at #t?

MR. SPEAKER: The operation is with
the State Govemment. This question is dis-
allowed.



33 Oral Answers
[Translation]

KUMARI UMA BHARATI: Mr. Speaker,
Sir, | would like to ask a question in one
sentence. Last year, the Govemment had
promised in this House that the Public Distri-
bution System will be brought upto the vil-
lage panchayat.level. | would like to know
whether it has been done? If not, what are
thereasons forit? Ifitis proposedto be done,
whether he will again make a false promise?

[English]

SHRI A.K. ANTONY: Already, in 1700
blocks all over the country, there is the
revamped system. That system is really to
help the village people.

SHRI ANBARASU ERA: Sir, the an-
swer given by the hon. Minister is that the
responsibility of the Central Government is
only to supply the foodgrains to every State
and it is only for the State Govemment to
ensure the distribution of it. We know it. But
at the same time, even the ration cards are
not distributed in Tamil Nadu**

(Interruptions)

SHRI M.R.KADAMBUR JANARTHA-
NAN: He is making charges.

(/nterruptions)

MR. SPEAKER: Unnecessary allega-
tions will not form part of record.

(Interruptions)

SHRI ANBARASU ERA: And the
foodgrains supplied by the Central Govem-
ment are not properly distributedto the public
and the public are not getting it through the
public distribution system. (Interruptions)

SHRI M.R.KADAMBUR JANARTHA-
NAN: He is making allegation.s (/nterrup-
tions) :

** Expunged as ordered by the Chair.
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MR. SPEAKER: It has gone off the
record. Please sit down.

(Interruptions)

SHRI ANBARASU ERA: | therefore,
ask the hon. Minister whether there is any
proposal to appoint a monitoring agency
about the foodgrains so that people get the
benefit out of it.

SHRIA.K.ANTONY: Theissue of ration
card is entirely with the State Government.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
River Pollution In Uttar Pradesh

665. SHRI LAKSHMI NARAIN
MANI TRIPATHIL:
SHRI DEVI BUX SINGH:

Will the Minister of ENVIRONMENT
AND FORESTS pleased to state:

(a) whether the Govemment have re-
ceived any reports that the nvers in Uttar
Pradesh, particularly, Saryu and Gomti are
heavily poliuted;

(b) if so, the reasons therefor; and

(c) the measures contemplated by the
Government to control this pollution?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir.

(b) The rivers are polluted mainly due to
the discharge of untreated domestic wastes
and partially treated industrial effluents. In
addition, agricultural run-off containing pes-
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ticides, insecticides and fertilizers, pollution
caused by dhobighats and bathing by hu-
man beings and livestock also contribute to
the poliution of rivers.

) (c) A statementis laid on the Table of the
House.

Steps taken by the Govemment to -

control the poliution include:-

i) Effluent standards have been Pre-
scribed underthe Environment (pro-
tection) Act,1986;

ii)  Environmental guidelines have been
evolved for siting and operation of
industries;

i)  Industries have been asked to com-
ply with consent requirement of
the State Pollution Control Board 10
keep thedischarge of effluents and
emissions within the stipulated lim-
its;

iv)  Fiscal incentives are provided for
installation of poliution control
equipment and shifting of polluting
industries from congested areas;

v) A scheme has been initiated to give
assistance to clusters ofsmall
scale industrial Units as well as local
bodies for  setting up common
effluent treatment plants;

vi) Atime-bound action plan for control
of emission from the 17 categories
of polluting industries has been pre-
pared in consultation with the
State Governments.

vii) Under the Ganga Action Plan, steps
have been taken to reduce water
pollutioninthe River Ganga. Inthese
condpse of the Ganga action Plan.
work on the Yamuna and Gomti riv-
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ers has been initiated. .

Afforestation Programmes
‘666. SHRI  BOLLA BULLI
RAMAIAH:

SHRI VIJAY NAVAL PATIL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the details of new programmes for
development of forests proposed to be
launched in various States, particularly in
Andhra Pradesh, during 1993-94; and

(b) the details of the amount earmarked
for the pupose dunng the above period,
State-wise?

THE MINISTER OF STATE OF THE MINIS-
TRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH): (a) and (b). The infor-
mation is being collected and will be laid
onheTableo the House.

[ Translation)

Ganga Action Plan

*667. SHRI RAM LAKHAN SINGH
YADAV: Willthe Ministerof ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether some private organisations/
institutions have actively participated in the
Ganga Action Plan;

(b) the details of the works carried out
with their association so far; and

(c)the success achievedin this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir.
There has been active participation of Non-



37 Written Answers
Govemmental Oganisations under Ganga

‘ Action Plan in the towns situated along
Ganga.

(b) and (c) Participation of general public
has beeninthe form of shramdan ,padyatra,
tree plantation, river ghat cleanng, exhibi-
tions, sogan and essay writing competitions
and water quality testing. As a result, people
in 33 towns along Ganga in U.P., Bihar &
West Bengal have been made aware of the
problems of pollution of river and the efforts
being made to clean it under Ganga Action
plan.

Subsidy to Farmers

*668. SHRI CHHEDI PASWAN:
SHRI ARJUN SINGH YADAV:

Will the Minister of AGRICLTURE be
pleased to state:

(a) the subsidy being extended to the
farmers in our country as compared to the
farmers in United States of America and
other developed countries during the last
three years;

(b) whetherthe subsidy extended to our
farmers has declined gradually during the
said period;

(c) if so, the reasons therefor; and

(d) the steps taken or proposed to be
taken by the Government for providing them
subsidy at par with other developed coun-
tries?

THE MINISTER OF AGRICULTURE
(SHRIBALRAM JAKHAR):(a) No official data
are readily available about the quantum of
subsidy being extended to farmers in our
country as compared to farmers in U.S.A.
and other developed countries during the
last 3 years. However, according to Organi-
sation of Economic Cooperation and Devel-
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opment (OECD), producer subsidy as a
percentage of the value of agricultural pro-
duction for 1990 are given below. For India,
the percentage of subsidy to net domestic
product accuring from agriculture is 6%.

Country  Producer subsidy equivalent as
percentage of value of
agricultural production

OECD
Japan 68
EC 48
us 30
Canada 41
Australia 11

(b)and(c) Agricultural subsidiesin India
have gone up from Rs.8365 crore in 1990-91
toRs.1990-91toRs.10476 crore in 1992-93.
Part (c) of the Question does not, therefore,
arise.

(d) In developed countries, agricultural
subsidies are used for different objectives.
Whereas in these countries, subsidies are
resorted to keep inter-sectoral commercial
parity, in India subsidies are being provided
to bring about a structural transformation for
making agricultural sector a modern com-
mercially viable one from a low return sub-
sistence activity.

|English]

Forts in Maharashtra

669. SHRIANNA JOSHI: Willthe minis-
terof HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the names of forts in taharashtra
under the Archaeological Survey of India;
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(b) whether the Government of Mahar-
ashtra has sought permission to provide
various facilities at these forts to promote
tourism;

(c) if so, the details thereof; and

(d) the decision taken by the Govern-
ment in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) A list of forts in Maharashtra
under the Archaeological Survey of India is
attached as statement.

(b) to (d): In connection with the devel-
opment of raigadh Fort the State Govemn-
ment has sought permission for providing
folloning::

i. Construction of Meghadambariover
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statue of Shivaji; 6

ii. Repairstostepsfrom Chittadarwaja
to Raigad fort; ' -

ii.  Construction of footways (path-
ways) on Raigad fort;

iv..  Construction of Sanitary blocks
and resting places on
Raigadfort. -

permission has already been accorded
foritems i and iii. In regard to the construc-
tion of proposed Meghadamban (Ornamen-
tal shed), the State Government has been
advised to modify the design suitably to
blend with the environs. The provision of
sanitary blocks and resting places have been
agreed to in principle but at the sametime it
has been suggested that these structures
should blend with the environs.

S.No. Loc:aliry Name of Fort

1.  Balapur Balapur Fort

2. Narnala Fort

3. Chikalda Gawilgarh Fort
4. Daulatabad Daulatabad Fort
5. Partabgarh Fort

6. Pauni Pauni Fort

7. Sion Hill Fort of Sion
8. Ballarpur Fort

9. Bhandak For.

10. Chanda Fort

11. Muramgaon . Fortress of Tipagarh
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S.No. Locality Name of Fort

12. Wairagarh Fort .
13. ' Alibag Hirakete Old Fort

14, Alibag Kolaba Fort

15. Birwadi B;rwadi Fort

16. - Ghera Surgad Gheragad or Surgad Fort
17. Ghosale Ghosalgad Fort

18. ' Kadasar Kangori Old Fort

19. Korlai Old Fort

20. | Murud Kase Fort

21 Peth " KotaliFort

22. Rajpun Janijira Fort

23. Raygad Fort of Raygad

24. Tala Tala Fort

25 Panhala Panhala Fort

26. " Bhiwagarh Remains of an old Fort
27. Dongartal Fort

28. Junnar Fort of Shivneri

29. Lohagad Fort

30. Rajmachi Fort

31. Visapur Fort

32. Harnai Suvarnadurg Fort

33. Jaygad Jaygafd i;on

34 Malvan Sindhudurg Font
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S.No. Locality Name of Fort .
35. Vijaydurg Vijaydurg Fort

36. Machnur Aurangzeb’s For}

37. Sholapur Oid Fort

38. Amala

39. Bassein

40. Mahuli Mahuli Fort

41. Paunar Fort

| Translations] ' years; and

Integrated Wastelands Development
Projects Scheme

670. SHRILALL BABU RAl:
SHRI RAM TAHAL CH-
OUDHARY:

Will the Minister of ENVIRONMENT
AND FORWSTS be pleased to state:

(a) whether the Government have
sought the participation of people for the
success of various works undertaken under
the Integrated Wastelands Development
Project Scheme;

(b) if so, the details of works undertaken
with their participation during the last three

(c)the success achievedinthis regard?

THE MINISTER OF STATE OF THE
MINISTRY O ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The Cen-
trally Sponsored Scheme for Integrated
Wastelands Development Projects is based
on the principle of seeking people’s partici-
pation at the local level from the stage of
planning to that of implementation.

(b) and (c) The district-wise details of
the Projects undentaken since the inception
of the scheme in 1989-90, including the
progress achieved, are giveninthe attached
statementwhichis placed on the Table of the
House. The projects taken up under the
scheme on the basis of micro-planning have
shown encouraging participation of the local
people.
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[English)

Conservation of Rhinos in Assam

671 SHRI PROBIN DEKA: Will the
Ministerof ENVIRONMENT AND FORESTS
be pleased to state:

(a) the steps taken by the Union Gov-
ernment for the conservation of Rhinos in
Assam.

(b) the total amount provided to the
State underthe centrally sopnsored scheme
“Conservation of rhinos in Assam” during
each of the last three years;

(c) whether the Government of Assam
has submitted new schemes in this regard;

(d) if so the details thereof; and

(e) the action taken by the Union Gov-
ernment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (e) The
Rhino has been included in Scheduule | of
the Wild Life (Protection) Act, 1972, thereby
giving the species maximum possible legal
protection and imposing a complete ban on
hunting of the Rhino in India. The act pro-
vides for stringent punitive measures against
poachingof this animal.

The Government has also taken vari-
ous other measures to conserve Rhinos in
Assame.g.

(i) Assistance under centrally sponsored
schem" Conservation of rhinos in Assam”
is providedfor strentheningmeasures against
poaching, floods, firesand encroach-
ments and for acquisition of land to expand
its area. Under this scheme additional pro-
tection squads equipped with arms, wireless
sets, vehicles, boats etc., have been cre-
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ated. This scheme covers all the natural
habitats of Rhinoin Assam.

(ii)india being member of the CITES
(Convention on Intemational Trade in
Endangered Species of Wild Flora and
Fauna) prohibits intemational trade in
Rhino and its products.

(iii) With a view to provide an alternate
home forthe Rhino, some of them have been
translocated from Assam to Dudhwa Na-
tional Park in Uttar Pradesh. The project
has provedto be a success in establishing a
new home for Rhino.

The total assistance providedto state
Govemment of Assam under the centrally
sopnsored scheme “conservation of Rhines
in Assam” during last 3 yearsisas f o | -
lows:-

(Rs. in Lakhs)

1990-91 97.97
1991-92 169.20
1992-93 75.00

The scheme has now been transferred
to the State Govemment from the financial
year 1992-93. Possibility of securing exter-
nal assistance for conservation of Indian
Rhinos is also being explored.

Violation of Weights and Measures
Acts in Delhi

672. SHRI PRABHU DAYAL KATH-
ERIA: Will the Minister of CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to State:

¢ (a) whether there is a sharp increase in

the-cases of violation of the Weights and

Medsures Act, 1976 and the Weights and
\

\
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Measures (Enforcement) Act, 1985in Delhi;

(b) if so, thereas. s therefor;

. L ;
(c) the number &} cagys relating to the
violation of these Acts ragistered during 1992

and 1993 till date; and

(d) the action taken by the Govemment
in this regard? v '

THEMINISTER FOR CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A.K. ANTONY): (a) No,
Sir.

(b) In view of (a) above, question does
not arise. '

(c) and (d). During the penod under
reference No. of cases registered in Delhi
are as under:

Period No. of cases registered

under Weights
and Measures Laws

Jan. to Dec. 1992 8462

Jan. to March,1993 1781

Action has already been initiated by the
Delhi Administration against persons found
guilty by registering cases and compound-
ing the offences in some cases.

Protection of Cuminseed Crop
673. SHRI DILEEPBHAI SANGHANI:
Will the Minister of AGRICULTURE b.e

pleased to state:

(a) the names of the main diseases
generally damaging the cuminseed crop;

(b) whether the cuminseed crop has
been damaged, particularly in Gijarat, by the
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said diseases during the current year;

(c) If so, the details thereof; and

(d) the steps taken or proposed to be
taken by the Governmentto save the cumin-
seed crop from such diseases?

THE MINISTER OF AGRICULTURE
(SHRIBALRAMJAKHAR) (a) Cumin Blight,
Cumin Wilt and Powdery Mildew.

(b) and (c) Out, of 2,09,766 ha. covered
under the crop during current year, 68,544
ha. have been affected by the above dis-
eases in Gujarat.

(d) Steps taken by the State Govem-
ment to save cuminseed crop from the dis-
eases are as under:-

(i) Timely advice tothe cuminseed grow-
ers forundertaking required plant protection
measures.

(ii) Guidance by extension functionaries
about preventive measures to minimise the
problem of these diseases.

(iii) Use of Radio, T.V., Press and other
media for education of farmers.

(ingssistance tofarmers under Central
State Government Schemes for adopting
plant protection measures.

(Englsh]
/ Calamity Relief Fund

i

674. SHRI VILAS MUTTEMWAR: Wil

 the minister of AGRICULTURE be pleased

to state:

(@) whether the Government have con-
stituted a separate fund to meet expedi-
tiously the demands caused by natural ca-
lamities:
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(b) if so, the details thereof;

(c) whether there is any permanent
agencytoadminister the above fundintimes
of need and to organize timely relief opera-
tions in the affected areas;

(d) it so, the details thereof; and

(e)the amount released from the above
fund during 1992-93, State-wise?

THE MINISTER OF AGRICULTURE
(SHRIBALRAM JAKHAR):(a) to (e) : Based
on the recommendations of the IX Finance
Commission. a Calamity Relief Fund (CRF)
with a separate identity, has been consti-
tuted for each State with specified amount
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for undentaking relief operations in the wake
of natural calamities. The contribution to the
Fund with an annual corpus of Rs. 804
crores is made by the Central Government
andthe state Governments in the ratio of 3:1.
The Central share is released in 4 equal
quarterly instaiments.

2. A State Level Committee (SLC),
headed by the Chief Secretary of the respec-
tive States. is fully empowered to decide on
all matters relating to the financing of relief
operations in the wake of natural calamities
from out of CRF including norms of assis-
tance.

3. Statewise details of Central share of
CRF released during 1992-93 are given in
the statement.

STATE MENT

Sl. State [ 4
No.
- 1. Andhra Pradesh
2. Arunachal Pradesh
3. Assam
4. Bihar
5. Goa
6. Gujarat
7. Haryana
8. Himachal Pradesh
9. Jammu & Kashmir
10. Karnataka
1. Kerala

12. Madhya Pradesh

Amount (Rs, in crore)

49.2100

1.5000

22.5000

39.3750

0.7500

63.7500

12.7500

13.0000

413.5000

30.3750

34.3750

27.7500
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Sl. State

No.
13. Maharashtra
14 Manipur

15 Meghalaya
16. Mizoram

17. Nagaland

18. Orissa

19. Punjab

20. Rajasthan
21. Sikkim
22. Tamil Nadu
23. Tripura

24. Uttar Pradesh
25. West Bengal

Total:
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Amount (Rs, in crore)

33.0000
0.7500
. 15000
0.7500
0.7500
29.7800
21.0000
93.0000
2.2500
43,8750

2.2500

122.5800

30.0000

691.3200

* Incldes advance releases made fom CRF.

Unauthorised Passengers in Reserved
Compartments

675. SHRI C. SREENIVASAN: Will the
minister of RAILWAYS be pleased to state:

(a) whether complaints have been re-
ceived from the passengers regarding large
number of unauthorised passengers travel-
ling in the reserved compartments without
valid tickets in the absence of TTEs in Il
Class reserved compartments in Express
trains particularly in G.T. and Tamil Nadu
Expresses:

(b) if s0, the details thereof: and
(c) the action being taken in this regard.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA):(a) and (b) Some complaints of
unauthorised passengers entering reserved
coaches of G.T. & Tamil Nadu Expresses
trains have come to notice.

(c) The following steps have been taken:-

I) There has been shortage of Con-
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ductors and TTEs on the zonal railways.
Sanction has been given to create 1624
posts of ticket checking staff to man the
reserved coaches and the action has
been taken to fill up these posts.

Il) Sleeper Class’ has been introduced
from 1.4.93 and any passenger found
travellingin ‘sleeper Class’ with proper ticket
is liable to pay difference in fare and
excess charges.

) Surprise checks and drives are
conducted from time to time with the help of
GRP andunauthorised passengers found
travelling in reserved coaches are detrained
andfined under the provision of the Railways
Act. Wherever the problem of unauthorised
entry of passengers in reserved coaches is
acute, coordination is established with GRP
to enlist their assistance to prevent the same.

[Transkation)

Environment Projects in Madhya
Pradesh

. 676 SHRI SHIVRAJ SINGH CHAUHAN:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the details of the projects under-
taken in Madhya Pradesh for improvement
of environment during the last three Years;

(b) the extent of success achieved in
this regard; and

(c) the details of the projects to be
started in the near future;

THE MINISTER OF STATE OF THE

No. of
S.No. Year Organizations
i) 1990-91 7
ii) 1991-92 10

iiii) 1992-93 56
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MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) A
statement is laid on the table of the House.

(b) All the projects have been proceed-
ing satisfactorily.
(c) The projects are all continuing in
nature.
STATEMENT

(a) The details of the projects initiated
by the ministry of Environment and Forests
in Madhya Pradesh for improvement of
environment during the last three years are
as under:

1. A scheme for promotion of common
Effluent Treatment Plants in clusters of small-
scale industrial units, has been initiated in
the State. So far, an amount of Rs 77.75
lakhs has been released for three projects.

2. The State Govemment has been
provided Rs 12 lakhs forthe settingup ofan
Emergency Response Centre under the
scheme “Management of Hazardous Sub-

stances’.

3. Anew scheme on “Paryavaran Vah-
ini" was launched in the year 1992-93. 14
Districts of the state were selected for consti-
tution of paryavaran Vahinis. An amount of
Rs 3.29lakhs has been releasedtothe State
Govemment.

4. The National Environment Aware-
ness Campaigns have been conducted at
national level during the last three years, to
create environmental awareness amongst
the general public, with participation of NGOs,
academic institutions, etc. The following fi-
nancial assistance was given to the organi-
sations in the State:

Financial
Assistance
(Rs. in lakhs)
1.15
1.86

4.58



77 . Whitten Answers

CHAITRA 30, 1915 (SAKA)

Written Answers 78

5. The following four R&D (Research& Development) Projects were launched during the

last three years.
S.No. Name of Project Amount
released
(Rs lakhs)
i) Perception of drought and the adoption 8.74
of central strategy in the Jhanbua Reg-
ion-Dr. Babasahib Ambedkar National
Institute of social science,indore.
ii) Ecobiology and Culture of Frogs- T 264
Department of Zoology,Barkatullah
Vishwavidyalaya, Bhopal.
iii) Studies on degradation of gelatine 1.41
factory effluent by bactera-R.D. uni-
versity, Jabalpur.
iv) A study on the ecological determinants 5.28

and their impacton human

L population in industrial complex near . School
of studies in zoology, Jiwaji University,

Gwalior.

6. An amount of Rs. 8.21 lakhs was
provided to the state Government in 1992-
93 for implementation of the scheme on
“Modern Forest Fire Control Methods".

Project
S.No. Project Period
i) Tikaria 1992-96
i)’ M:_:\Idha 1992-99
iii) Chikalpat 1992-96

\

8. Under the scheme on “Development
of National Parks and Sanctuaties”, an
amount of Rs 273.35 lakhs was released
during the last three years, to expand the
protected area network.

7. Under the Scheme “Association of
Scheduled Tribes and Rural Poor in Regen-
eration of Degraded Forests on Usufruct
Sharing basis”, the following three pilot
Projects have been launched in 1992-93:

Amount
released
(Rs. lakhs)

8.39
4.01

3.20

9. Under the scheme on “Eco-develop-
ment around Protected Areas”, an expendi-
ture of Rs 17.05 lakhs was made, to provide
altemative sources of sustenance to the
communities living inside and on the fringes
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of the National Parks and Sanctuaries in-
cluding Tiger Reserves.

10. The Pench National Park has been
brought under Project Tiger Scheme in the
year 1992-93.

11.18Integrated Wastelands Develop-
ment Projects have been taken up by the
National Afforestation and Eco-Development

S.No. Scheme

i) Minor Forest Produce and
Medicinal Plants

ii) Seed Development

iii) Aerial Seeding

iv) Area Oriented Fuelwood and

Fodder scheme
[English]

Prices of Essential Commodities

677.SHRIMATIDIPIKAH. TOPIWALA:
Will  the Minister of  CIVIL
SUPPLIES,CONSUMER AFFAIRS AND
PUBLICDISTRIBUTION be pleasedto state:

(a) whetherthe Union Government have
issuedinstructionstothe State Governments
and Union Territory administrations to keep
a close watch on the prices of essential
commodities;

(b) if so, whether the Government pro-
pose to reduce the prices of essential com-

modities;and

(c) if so, the steps taken or proposed to
be taken in this regard?

THE MINISTER OF CIVIL SUPPLIES.

APRIL 20, 1993

Written Answers 80

Board (NAEB) of the Ministry in the state
during the last three years at a cost of Rs
29.33 crores. Out of this, 2 projects costing
Rs 2.03 crores have been transferred to the
National Wastelands Development Boardin
the Department of Wastelands Development.

12. Other afforestation projects of NAEB
taken up in the state for implementation
during the last three years are as follows:

Amount released
(Rs lakhs)

75.54

11.86
45.53

568.65

CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUUTION (SHRIA K. ANTONY):(a) The
Ministry of Civil Supplies, Consumer Affairs
and Public Distribution for monitors the prices
of selected essential commodities on a requ-
lar basis. As an integral part of monitoring
system. consultations with the State Gov-
ernments are held from time to time regard-
ing the monitoring of prices of essential
commodities in the States and the supply of
statistics relating to the retail and wholesale
prices of these commodities.

(b) and (c) There has been a significant
decline in the rate of inflation in respect of
sub-groups like primary articles, food ar-
ticles including cereals, pulses, fruits and
vegetable etc. Dunngthe year 1992-93 (upto
27.3.1993). Infact, negative rate of inflation
has been recorded in respect of articles like
rice, jowar,  bajra,arhar, moong,
masoor,urad, chillies, vanaspati, rape and
mustard oil etc. The Government has
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been taking appropriate measures in regard
tothe prices of essential commodities through
providing relief in excise duties, liberalisation
of imports and improving the public distribu-
tion system. As a result of all these meas-
ures, the annual rate of inflation during 1992-
93remainedat6.7% as against 13.6%inthe
previous year.

Endangered Himalayan Species of Wild
Animals

678 SHRI RAMASHRAY PRASAD
SINGH: Willthe minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the details of the endangered Hima-
layan species of wild animals;

(b) whetherthe Government propose to
set up major Zoological parks with the World
Bank assistance to save several endan-
gered and exquisite Himalayan species;

(c) if so. the details thereof; and

(d)if not, the steps taken by the Govern-
ment to protect and conserve them?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). As
per the categorisation by the Zoological
Survey of India the Himalayan species of
wild animals that are endangered include:-

1. Wolf (Canis lupus)
2. Himalayan Brown Bear(Ursus arctos)

3. Musk deer (Moschus moschiferus)

4. Tibetan Gazelle (Procpra picticau-
data)

5 Takin (Budorcas taxicolor)

6. Himalayan Tahr (Hemitragus
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jerlahicus)

7.  Ibex (Capra ibex)

8. Himalayan Newt (Tylototriton ver-
rucosus)

At present there is no proposal with the
Government for setting up any major zoo-
logical park with the assistance of the World
Bank. However, several measures have
been taken by the Government to protect
and conserve the endangered wild animals
and their habitat. These include:

i.  Severalnational parks and sanctuaries
have been set up in the Himalayan region to
conserve and protect the wildlife and its
habitat.

ii.  Allofthe above mentioned endangered
species’ of Himalayan wild animals have
been included in the Schedule | except the
Himalayan Newtwhichis included in Sched-
ule Il of the Wild Life (Protection) Act, 1972
to provide them necessary legal protection.

ii. The Central Government is extending
assistance to State Governments for con-
servation of protected areas.

iv. While captive breeding of some of the
endangered Himalayan species like the wolf
and musk deer has been done successfully,
the recently constituted Central Zoo Author-
ity proposes to develop coordinated efforts
for captive breeding of endangered species
at specified centres through out the country.

Non Formal Education for Fishermen'’s
Children

679. SHRI GOPINATH GAJAPATHI :
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government have any
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scheme to impart non-formal education to
~ the fishermen'’s children;

(b) if so, the details thereof;

(c) whether non-formal education
centres have been set up or are proposed to
be set up in the coastal states to provide
education to those children; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) and (b) (i) A
Pilot Project on Non-Formal Primary Educa-
tion for children of Marine fisher-folkin Orissa
between the age of 6 & 14 was operated
during 1983 to 1986. The Project was
executed jointly by Bay of Bengal Project,
Directorate of Fisheries Orissa, United Na-
tions Children's Fund and State Council of
Educational Research and Training, Orissa.
The Scheme is now being run by the State
Govemment.

(i) Department of Education is running
a Centrally Sponsored Scheme of Non-For-
mal Education since 1979 for education of
children, including fishermen’s children in
the age group of 6 to 14 years and is oper-
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ated through State Goverments and voiun-
tary agencies.

(ii) Department of Women & Child
Development aiso operates integrated Child
Development Services (ICDS) which pro-
vide a package of ser ‘ces including Non-
Formal Education tochildren (including fish-
ermen’s Children) upto the age of 6 years.

(c) and (d).(i) Under the pilot Projecton
Non-Formal Primary Education for children
of marine fisher-folk In Orissa, 40 Non-for-
mal Educational Centres in the districts of
Balasore, Cuttack, Puri and Ganjam were
established.

(i) Under the Centrally Sponsored
Scheme of Non-formal Education of the
Department of Education the number of
Centers in coastal States is indicated in
colum2n of the statement enclosed.

(iil) The number of ICDS Projects of the
Department of Women & Child Develop-
ment in the coastal States is indicated in
column 3 of the enclosed statement-1. There
are approximately 130 anganwadi uentres
under each ICDS Project.
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Consumers's Rights

680. SHRI MANORANJAN
BHAKTA:
PROF. UMMAREDDY VE-
NKATESWARLU:

Will the Minister of CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state:

(a) the steps taken by the Government
to increase awareness in rural areas on the
rights of consumers;

(b) whetherthe Government propose to
launch any concrete plan to take the con-
sumer movement to the grassroots level for
the benefit of the common man;

(c) if s0, the details thereof; and

(d) the measures taken by the Govern-
ment for speedy disposal of consumer
complaints?

THE MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRIA K. ANTONY): (a)to(c)
Government accords a high priority to the
consumer protection programme. The meas-
ures taken by the Government in the field of
consumer protection apply equally to the
urban and rural areas. Some of the meas-
ures taken by the Government to create
consumer awareness amongst the masses
about their rights are amendments of seven
major legislations namely the Prevention of
Food Adulteration Act,1954 the Essential
Commodities Act, 1955, the Drugs and
Cosmetic Act, 1940, the Standards of
Weights and Measures Act,1976 etc; to
empower consumer and registered con-
sumer organisations to file complaintsin the
courts; encouraging formation of consumer
organisations; organising seminars, exhibi-
tions, meetings, training programmes etc;
printing of literature and its free distribution;
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publishing of a quarterly journal “Upbhrokta
Jagaran” and its free distribution to con-
sumer organisations, libraries, etc; obser-
vance of Consumer Day; preparation of audio
visual material; broadcast of weekly pro-
gramme “Apne Adhikar” on AIR; use of mass
media; institution of national awards-for
consumer organisations, for youths and for
women etc. Itis proposed to hold a National
level convention on consumer organisations
to chalk out an action plan for strengthening
the consumer movement in the
country particularly, in the rural areas.

(d): The Government has enacted and
enforcedthe Consumer Protection Act, 1986
which provides for three tier redressal mech-
inery at the national, state and district levels
so as to provide for speedy redressal of
consumer grievances in the feld of defective
goods, deficient services. untair trade prac-
tices etc. The redressal agencies have started
functioning in almost all the States/UTs and
are providing speedy redressal toconsumer
complaints.

[Transiaion]

Allotment of Accommodation in Samas-
tipur Division

5941. SHRI LALIT ORAON: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government have re-
ceived complaints from Members of Parlia-
ment regarding irregularities being made in
allotment of railway quarters and unauthor-
ised occupation of several railway quarters
in Samastipur Division (North Eastern Rail-
way); and

(b) if so, the details of the complaints
and the action taken thereon so far?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
(a) and (b).Complaints were received from
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Shri Lalit Oraon, MP and Shri Ram Tahal
Chaudhary, MP regarding irregularities in
the allotment and unauthorised occupation
of Railway quarters at Samastipur under
North Eastern Railway.

Investigations have revealed that in
certain cases of allotment of railway quarters
irregularities had been committed . It has
been decided to take appropriate discipli-
nary action in consultation with the Central
Vigilance Commission against the officers
and staff held responsible for the irregulari-
ties. Railway has been asked to get the
unauthorised occupants evicted.

Guwahati-Jogighopa Railway Line

5942. SHRI UDDHAB BARMAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) the number of families evicted as a
result of the construction of Guwahati-Jogig-
hopa B.G. line in N.F.Railway;

(b) the total area of land acquired for the
purpose;

(c) the amount of compensation paid to
the land owners;

(d) whether his Ministry has received
any complaint regarding payment of com-

pensation; and

(e) if so, the details thereof and the
action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA):(a) 3803 families.

(b) 1336 Hectares.

(c) Rs.16.37 crores

(d) No. Sir.
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(e) Does not arise.

Freight Target

5943. SHRI RAM NAIK: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether his Ministry has achievedits
freight target during 1992-93;

(b) if not, the reasons therefor;

(c) whether the Ministry had decided not
to carry foodgrains of private traders outside
States during 1992-93; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a): No, Sir.

(b) Less offer of traffic from the core
sectors such as iron ore for export, cement
and fertilisers. Disturbed law and order
conditions also affected the mobility and
loading of freight traffic.

(c) and (d) Loading of foodgrains of
private traders was temporarily controlled in
the beginning of the financial year to meet
the higher requirements of foodgrain loading
for public distribution system.

Doubling of Shoranur-Mangalore
Railway Line

5944, SHRI MULLAPALLY RAMA-
CHANDRAN: Willthe Minister of RAILWAYS
be pleased to state:

(a) whether the Government have con-
ducted any survey to estimate the cost of
doubling the railway line between Shoranur
(Kerala) and Mangalore (Karnataka);

(b) whether the Government of Kerala
has submitted any specific plan for the dou-
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bling of this line;

(c) if so, the details thereof; and
(d)the action beingtaken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
K.C.LENKA): (a) Survey for doubling of
Shoranur-Mangalore line has been taken

up.

(b) and (c) Yes, Sir. Request has been
received from Chief Minister Kerala.

(d) Further action willbe taken based on
the results of the survey and availability of
resources.

[Transtation]

Complaints Against Officials, FCI,
Shahjahanpur

5945. SHRI SATYAPAL SINGH
YADAV: Willthe Minister of FOOD be pleased
togate:

(a) whetherthe Union Govemment have
received complaints against the officials of
the Food Corporation of india, Shahjahanpur,
Uttar Pradesh regarding alleged corruptions
and irregularities during the years 1992 and
1993;

(b) if so, the details thereof;

(c) whether any nquiry has been con-
ducted in this regard;

(d) if so, the outcome thereof;

(e) the steps taken by the Government
against persons found guilty?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! KALP NATH
RAI): (a) Yes, Sir.

APRIL 20, 1vo.

vvntten Answers 92

(b) Complaints received against offi-
cials of Food Corporation of India,
Shahjahanpur, UP, during the years 1992
and 1993 were mainly against the District -
Managers on account of payment of ficti-
tious transportation Bills, irregularities in the
purchase of fumniture and stationery,
despatch of under-weight stocks, shortioad-
ing, acceptance of beyond rejection limit
stocks with high percentage of brokens and
moisture content, acceptance of gratifica-
tion and misuse of office vehicle etc.

(c) and (d) The complaints pertaining to
the year 1992 were investigated by a squad
of the Food Corporation of India. On the
basis of the Investigation Report, the Com-
petent Authority initiated major penalty pro-
ceedings against the hen District Manager,
Food Corporation of India, Shahjahanpur,
U.P. Disciplinary action against six other
officials involved in these complaints is also
being taken. However, complaints pertain-
ing to the year 1993 are still being investi-
gated.

(e) Wherever irregularities have been
found, action has been taken against the
delinquents.

(English)
Oil Palm Nursery in Kamataka

5946 SHRIOSCAR FERNANDES: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Government have
sanctioned a scheme for the establishment
of oil palm nursery in Bhadra Command
Area of Kamataka;

(b) if so, the amount of Central share
released to Kamataka for this purpose; and

(c) the area covered for oil palm seed-
ling in the Bhadra Command area during
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1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIQNAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRIS.KRISHNA KUMAR): (a) Yes,
Sir.

(b) The amount of Central share re-
leased to Government of Kamataka for
implementation of the scheme is as under:-

Year Rs. in lakhs
1990-9 4.00
1991-92 76.76
1992-93 54.68
Total 135.44

(c) Aplanscheme has been sanctioned
to Karnataka for providing assistance to-
wards the cost of oilpalm planting material
for the distribution of readily available plant-
ing material to oilpalm growers in Bhadra
Command Area for Area Expansion Pro-
gramme over 500 ha. during 1992-93.

| Translation)
Navyug School

5947. SHRISURENDRA PAL PATHAK:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Navyug Schools run by the
New Delhi Municipal Committee have been
assigned to a Society; and

(b) if so, the details thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) Yes , Sir.

(b) According to NDMC, the Navyug

"Schools have been assigned to a Society

called The Navyug School Education Soci-
ety registered underthe Societies Registra-
tion Act, in December, 1992, with a view to
enable smooth functioning of the schools
under the control of a Governing Body.

[English)]
Harmtul Creature to crops

5948. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Willthe Minister of
AGRICULTURE be pleased to state:

(a) whether the Regional Research
Laboratory Thiruvanthapuram has developed
any material to capture/Kill creatures which
harm the crops;

(b) if so , the details and the develqp-
ment status thereof;

(c) whether the material has been
commercialised; and

(d)if not, thetime by which itis expected
to be marketed?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN-THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a)
Yes, Sir.

(b) An organic compound called phero-
mone has been synthesized to capture the
weevil \pest damaging sweet potato. The
effetivenesss of this ompound has been
successfully demonstrated at field level.

(c) No, Sir.



95  Written Answers

(d) The commercial feasibility of using
this compound for control of the pestis being
investigated.

Private Engineering Colleges

5949. SHRI SYED SHAHABUDDIN:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of private engineering
colleges in the country and equivalent insti-
tutions, State-wise,

(b) the number of such colleges not
recognised by the AICTE, State-wise;

(c) the number of such private colleges
which are minority institutions under article
30 of the Constitution; and

APRIL 20, 1993
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(d) whetherthe minority concerned shall
continue to enjoy special admission quotain
such minority institutions after the Supreme
Court judgement is enforced?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TIONAND DEPARTMENT OF CULTURE) (
KUMARI SELJA): (a) and (b) There are 187
Private Engineering Colleges inthe Country
both aided and un-aided categories. Out of
which 144 private Engineering colleges are
yetto be approved by the AICTE. The State-
wise information is given in the statement

(c) Information is being collected.

(d) The matter is under examination in
consultation with the Ministry of Law.
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‘Oilseeds Production Programme

5950. SHRI B. DEVARAJAN: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the amount given to States under
oilseeds production programme during the
year 1992-93 and likely to be given during
1993-94, State-wise;

(b) whether it is by way of grants of
loans; and

Si.No. State
1. 2.
1. Andhra Pradesh
2. Assam
3. Arunachal Pradesh
4. Bihar
5. Gujarat
6. Haryana
7. Himachal Pradesh
8. J&K
9. Kamataka
10. Madhya Pradesh
1. Maharashtra
12. Manipur
13. Meghalaya

144 ‘ Orissa

CHAITRA 30, 1915 (SAKA)
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE ( SHRI S.KRISHNA KUMAR) : (a) to
(c) An amount of Rs.66.9991 crore was
released to the States forimplementation of
Oilseeds Production Programme during
1992-93. The State-wise break-up of the
amount released is given below:-

(Rs. in lakhs)
Amount released
3.
855.50
149.00
6.75
155.00
725.50
215.00
30.00
41.50
685.00
730.35
733.71
15.00
6.75

315.08
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SI.No. State
1. 2.
15. Punjab
16. Rajasthan
17. Sikkim
18. Tamil Nadu
19. Tripura
20. Uttar Pradesh
21. West Bengal
Total:

For 1993-94, atotal amount of Rs. 97.5
crores has been proposed in the budget for
implementation of the Oilseeds Production
Programme which includes amount to be
releasedtothe States. The State-wise break-
up of the amounts proposed to be released
is being worked out. These amounts are
given to the States by way of grant-in-aid.

Bhopal Railway Station

5951. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of RAILWAYS
pleased to

sate

(a)whetherthe Railway station at Bhopal
is being developed for quite some years;

(b) the details of the plan for developing
this station, the different components of the
proposed development scheme and the
estimated cost thereof; and

(c) the time by which the development
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(Rs. in lakhs)

Amount relea;ed

3.

128.00

551.00
43.00

653.50
15.47

459.63

185.17

6699.91

work of this station is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Yes, Sir.

(b) and (c) Development of railway
stationis a continences process and accord-
ingly various development works, viz., closed
circuittelevision, new reservation office, kota
stone on platform No.1,2,3,4& 5, second
class waiting hall and general waiting hall,
extension of down waiting hall, improvement
to circulating area on up and down traffic
lines. new waiting h<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>